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The followmg Ordinance promulgated by the Govemor of Kerala on the 8" day of September
: 2019 is hereby pubhshed for general information.

By order of the Governor, V
ARAVINTHA BABU. P. K
Law Secretary
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- S Constltutlon of- Indxa, the. Governor of Kerala is’ pleased to promulgate the followmg Ordmance - |

: ORDINANCE No 39 OF 2019
THE KERALA EDUCATION (AMENDMENT) ORDINANCE 2019

Prornulgated by the Govemor of Kerala in the Seventleth Year of the Republlc of India. v_ s
4N
ORDINANCE

. Jurther to-amend the Kerala Education Act, 1958.

Preamble — WHEREAS, it is expedient further to. amend the Kerala Educatlon Act, 1958 (6 of

1959) for the purposes heremafter appearmg,

AND WHEREAS the Leglslatlve Assembly of the State of Kerala is not in session and the
Governor of Kerala is satxsﬁed that clrcumstances exist which render it necessary for hlm to take

immediate actron

NOW THEREFORE “in exercise of the powers conferred by clause (1) of article 213 of the

1. Short title and commencement——( l) ThlS Ordmance may be called the Kerala Educatlon-

, (Amendment) Ordmance 2019.

(2) It shalI be deemed to have come mto force on the 31"t day of May, 2019

2. Act 6 of 1 959 to be temporanly amended. ——Dunng the period of operation of tlns Ordinance,
A the Kerala- Educanon Act 1958 (6 of 1959) (heremaﬁer referred to as the prmc1pal Act) shall have effect

subject to the amendments spec1ﬁed in secttons 3t07.
3. Amendment of sectzon 4— In scctlon 4 of the pnnc1pal Act —

(a) in sub—sectxon (D), for the words “Department of Educatlon” the words “Departm'ent
- of General Edueatlon shall be substxtuted '

(b) in sub-secuon (2), for the words “Dlrector of Pubhc Instructron” the words “Dlrector

of General Educatron” shall be substltuted

-
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‘ - 4. Amendment of sectzon 9— sub-sectlon ( 1) of section. 9 for the word “Headmaster” the 4
words and symbols “Headmaster or Headmrstress or Vlce-Pnncrpal as the case may be,” shall be
: substltuted )

5 Amendment of section 1 7— -In sub-sectron (2) of secuon 17 of the prmcrpal Act,—

(a) in clause (g) for the word “Headmasters” the words and symbols “Headmasters or
Headmistresses or Vice-Principals, as the case may be,” shall be substituted; ‘

(b) in clause (h); for the word “Headmasters” the words and symbols “Headmasters or
: Headmnstresses of Vlce-Pnnc:lpals, as the case may be,” shall be substltuted '

6.' Amendment of sectzon 22——- In clause (1v) of section 22, for the words “Education

Department” the words “Department of General Education” shall be subsntuted

7. Amendment of section 34.— [n section 34 for the words “Educatton Department” the. words
_ “Department of General Educatlon" shall be substltuted ' . '

- | | - ARIF MOHAMMED KHAN,
. . 'GOVERNOR. '
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